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MAKAR CHANDRA S ,s o late Hire Ll Saha 
aged about 53 yes, rking for gLl in as 
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Office of the Dty Director(aA)E,at 
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r.Sarnir Ghostl,counsel. 
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a, a directton upon respo 

o the applicant in trm of t 

2.94 passed by this 	ri unal 

ospectiVe etEect. It is state 

appointed as Junior ]Dra tsman 

240, 	sseqent1y rEvised to 

of the applicant wasfi ed a 

ridation of the Fourtl Pa Con 

vised to Ps 1400-2300/- w e.f. 

at Ps 1520/- w, e f .1.1.86 The 

promoted to the post 	t .Q. 

her promotion' to the 	os of 

a office of the DDQA in he s 

The scale of .pay of the sim i  

ly , 	unior 	raf•tsman 	w s re 

'ndents to extend 

he judgement and 

in 0.A.no.1377 of 

d that the applicar 

on 1.9.71 in the 

Ps 330-560/- w.e.t.' 

it Ps 340/-wef 1.1.731,. 

mission this ca1e 

1.1.86 and his 

reatter, the 

on 23.9.86 and 

Asstt.Director(A) 

cale of pay of 

larly circumstanced 

vised by virtue of 

the decision of the Govt. of India, not onally with ettect. 

from 1.1.73 and actual benefit was acco ded w.e,t.16.11.78 and 

the same was extended to the similarly ircumstanced employees,11  

i.e. Junior Draftsman at pat.with CPiID y virtue at the judgeme 

and order delivered by the CTCalcuta Bench in 0.A.o.319 of 

1989. Some similarly circumsaiced erpl yees namely,one Sinil 

Kurniar !howmick and others moved an ap1 cation before this 

Tribunal being O.A.no.1377 of 1990 for extension of the said 

benefit of the judgement and ,order as in 0.A.no.39 of 1989 

also also the scale of pay a par with t eir counterparts in 

CPWD as Junior Draftsman in tertns of the decision of the 

Government of India and the said benefit was allowed by this 

Tribunal to those applicants by the ocde dated 9.2.94 which, 

was subsequently implemented nrespet t those applicants. 

According to the petitioner, he, bein a similarly circumstanced 

employee, is also entitled to get the s. e benefit attached to 

the post of Junior Draftsman notiona1y .e.t. 1.1.73 and the 

actual benefit from 16.11.78 as was eten ad to the other 

similarly circumstanced employee in CWD by virtue of the 

for, inter au 
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order dated 9. 

1990 with retr 
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Grade-Il in tb 

Ps 2000-3500/-. 
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order delivered by this Tribunal. 

It is the case of the peti 4oner that although 

the benefit as per final order dated 9.2.94 passed in O.A. 

no.1377 of 1990 has been given tothe applicants concerned 

but the same has been denied to him wthout any lawful reason. 

The respondents have filed reply in which the 

mathrial case of the petitioner has n t been denied. It is 

stated in paragraph 14 of the reply tat the applicant is 

a similarly circlnstanced employee oni to the extent of the 

judgement dated 9.2.94 in O.A.no.1377 t 1990 filed by one 

S.K.howmick and Others. But it is the specific case of the 

respondents that the benefit of the at resaid judgement or 

final order cannot be extended to the pplicant as he was not 

a party to the O.A.no•  1377 of 1990. We are unable to appreciate, 

such contention being raised in the rep y. Mrs.Sanyal, 

appearing for the respondents, in all t irness, submits that 

the order dated 9.2.94 passed in O.A.no1377 of 1990 has 

reached the btage of finality and 	s been implemented 

by the respondents. 

Under the circumstances, we ar of the view that 

there is no reason on the part of the, respondents to deny 

the similar benefits to the petitioner ich was allowed to 

the similarly circumstanced employees as per order dated 

9.2.94 passed in O.A.no,1377 of 1990. 

Under the circlnstances, we disose of this 

application at the admission stage with this direction that the 

benefits given to the applicants in O..n.1377 of 1990 as 

per order dated 9.294 (dated 9.294) soud be extended to 

the present applicant on similar terrns contained in the 

aforesaid order (Annexure-A) within a priod of 3 morthg 

from the date of communication of this ior4r. No order as to 

costs. 

(S.Dasgupta) ' 	 . 
JD 	 Mber(A) 	 \Vice_C hairman. 


